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~ of SC/ST ~ dependent .aaaesament ao far. How-

Hl1. 8HRI B. D. SINGH: W1U the 
MlrdIter of P'IMANCE be pleased to 
Rate· . 

(a) wbetber Government are aware 
tbat often promotion. of Scheduled 
Cute/Scheduled Tribe Auditor. are 
Dot made ap!nat the vacanci. re-
eerved for them even thoueh Quali-
fted Auditora become eJ.ieible for pro-
motions, the vacancies are either left 
vacant or carried f01"\\'"8rd which mars 
the career of the deservin. persons 
belonainl to theae communities; 

(b) wbether Government have made 
any independent assessment to ftnd out 
if the instruetions laid down by Gov-~ 
emment in this respect are strictly ad-
bered to by the various Ministries/ 
Departments of Government and the 
persons belonJinc to Scheduled. castes / 
Scheduled Tribes are promoted as soon 
as they become eUgible against the 
vacancies reserved for them; and 

(c) if 80, the result of the assess-
ment made and the step contemplated 
to enaure that promotional opportuni-
tiel are not denied to the persons be-
lon.m. to the Scheduled Castes/Scbe-
duled Tribes? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SAWAISINGH SISODIA): (a) It is 
not correct that often promotions of 
Scheduled Caate/Scbeduled Tribe Au-
ditors are l1c;t made apinst the va-
c:aad. reserved for the purpose. 
However. on atCCOUDt of an Interim 
Stay Order cranted by the Ranchi 
Bench of the Patna Hlp Court such 
promotioaa could not be made in the 
omce of the Accountant General, 
Bibar. RaDdU. Tbl. stay order has 
.mea been vacated by the Supreme 
OoUJt aDd lD future, promotiODs will 
be ma6e .. per orden of Goftmment. 

(b) aDd. Ccl. Uovermnent bave asked 
the various KlD1strlea and Depaxtments 
to toUow the reaervaUon ordera strlct-
17 ... briDa' to tbe notice of appro-
»ria" autbor1tlea al'l7 caIIf* of delibe-
rate JDfraet10n of reservation orden 
but bave not made 8Q7 ....-al m-

ever, any particular instance broUlbt 
to tile IlOtice of tile Government fs 
looked into. 

CoIapleUoa of P1IIIUe Sector ProJeds 
2612. SHRI RAJNATH SONKA.R 

SHASTRI: 
SHRI DAULAT RAM SARAN: 
SHRI RAM VILAS PASWAN: 

Will the Minister of FINANCE be 
pleased to lay a statement shoWing: 

(a) whether completion of certain 
Public Sector Projects has been con-
siderably delayed resulting in rise in 
the cost of their completion; 

(b) if so, the Public Sector Projects 
wh!1ch have been delayed, statine 
the period of delay and the reaSons 
therefor; 

(C) the extent of escalation in the 
cost of these projects as against the 
original estimated cost; and 

(d) the steps taken by the Govern-
ment to complete these projects with-
out any further delay? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl 
SA WAISINGH SlSODIA) : (a) to 
(C). Delay in completion of the pro-
jeets in the Public Sector occur due 
to various reasons such as time taken 
in awarding contracts, delay in supply 
of equipment, time lag in development 
Of infrastructural facillti~t shortages 
of power and scarce materials, selec-
tion of consultants as well as due to 
inaccurate estimates of time and cost 
aspects of project implemention. 

The information in regard to major 
projects whiCh have been delayed in-
mcating the time and cost over-1"UIl5 
is liven in the annexure. 

(d) Various steps have been taken 
to improve project monltorina tbrouah 
modern manqement tecImiques {.3d 
J.Dlprowd project fonnulatiOD. Go,,-· 
el'DlDellt are also devOtiDa aPeCia1 at-
teatiorl to apeedier deve)opme!Dt of 
infra..etructunt Ute lIOWer. transport 
etc. 10 tIaat tbese do not binGer pt"O-
Ject lJQp1emeDiaUOD. 




